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State Bank of India

17/05/2025

68,98.,52,372.00

68,98,52,372.00)

68,98.,52,372.00

Financial
Creditor

100%

Hypothecation charge over all the present and future current assets i.e Finished goods
and receivables of the firm relating to IOCL finance under e-DFS scheme

NO

YES

91.3

Bank of Baroda

23/05/2025

41,17,79,276.00)

41,17,79,276.00

41,17,79,276.00)

Financial
Creditor

100%

. Immovable property being Block No.518 and 519 collectively

admeasuring 674 Sq. Fts. In the scheme known as Yashkamal Building, Sayajigunj,
Baroda on the land bearing R S No.454, bearing city survey No.40, in the

registration sub district and district Baroda

2. the whole of the Borrower's stocks, both present and future and including but without
prejudice to the generality of the foregoing words, all stocks of raw materials, WIP,
semifinished finished Goods such as various items of polymers products and other,
packing materials and stores etc.

whatsoever and wheresoever situate and/ or in transit whether now belonging to and that
may at any time during the continuance of this security belong to the Borrower or that
may be held by any part anywhere to the order and disposition of the borrower.

All the present and future book-debts, O/s moneys, receivables, claims etc which are now
due or owing or which may be at anytime hereafter during the continuance of this security
become due and owing to the borrower in the course of its business by any person, firm,
company or body corporate or by government of India or state Government etc
whatsoever includin those relating to the assets leased out and/ or given or hire purchase
agreement.

All the tangible movable machinery and plant and cranes, boats and crafts and the
vehicles of the Borrower together with spares, tools and accessories and other movables,
both present and future, and the furniture, fixtures and fittings etc whether installed or
not and whether lying loose or in cases which are now lying or stored in or about or shall
be brought into o be stored or be in or upon or about the Borrower's Premises and
godowns or wherever else the same may be or be held by any party to the order or
disposition of the Borrower (including those on lease or hire purchase) relating or
pertaining to the Borrower's works at various godowns in India

NO

NO

0.0
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